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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 15th May, 2009

G.S.R. 339(E).—In exercise of the powers conferred by clause (mnc) of sub-section (2) of Section 63 read with
sub-section (1) of Section 53G of the Competition Act, 2002 (12 of 2003), the Central Government hereby makes the
following rules to amend the Competition Appellate Tribunal (Salaries and Allowances and other Terms and Conditions of
Service of the Chairﬁerson and other Members) Rules, 2009, namely 1~

I. Short title and commencement.—(1) These rules may be called the Competition Appellate Tribunal (Salaries
and Allowances and other Terms and Conditions of Service of the Chairperson and other Members) Amendment
Rules, 2009.

(2) They shall come into force on the date of their publication in the Official Gazette,

2. Inthe Competition Appellate Tribunal (Salaries and Allowances and other Terms and Conditions of Service
of the Chairperson and other Members) Rules, 2009, in Rule 17~

() in sub-rule (1), the words “before the Minister-in-charge of Ministry of Corporate Affairs”, shall be omitied:
(i) in sub-rule (2), the words “before the Chairperson”, shall be omitted.

| F. No. 5/36/2007-1GC/CS]

AVINASH K. SRIVASTAVA, Jt. Secv.

Foot Note : The principal Rules were published in the Gazette of India, Extraordinary vide number G.S.R. [37(E), dated
27th February, 2009,

Printed by the Manager. Govt. of India Press, Ring Road, Mayapuri, New Delhi-1 100611
and Published by the Controller of Publications, Delhi-1100354.



